BOMBAY BENCH, CAMP AT NAGPUR,

Uriginal Application No, 211/94.

J.G.Shegaonkar, .ese Applicant.
V/s,
Union of India & Ors, . .ess REespondents,

L]

@

Coram: Hon'ble Shri Justice M,S.Deshpande, Vice~Chairman,
Hon'ble Shri M.R,Kolhatkar, Member(A).

Appearancess-

Applicant by Shri Y.B.Phadnis.
Respondents by Shri R,S.Sundaram,

Oral Judgment:-

{Per Shri M.S.Deshpaﬁdé; Vice-Chairman{ Dt. 4.7.1994,

We -have heard Shri Y.B.Phadnis for the applicant and
Shri R.S.Sundarém for ﬁhe Respondents.
2, - As per the directions in the (rigimal Application
No.1354/92, the applicant had made a fepresentation on 2.8.1993,
to the Chief Engineer,,who iﬁ the appellate authority, The -
Respondents vide their letter dt. 13.14.1993 informed the applicant
;hat‘the appeal should:be before the CwE, Zonal CE, Bangalore,
When we had passed the: order dt. 19.7.1993, the applicant had
made a representation and it was in the presence of the learned
counsel that we haQa directad the applicant to approach the
Chief Engineer whicﬁvthe applicant has done, Since the appeal

has not‘yat been diSposedrof, we direct that the appeal which has

"been filed before the Chief Engineer be treated as addressed to

the correct authority and the Appallate Authority the CWE, Z0nmal CE,
Bangalore sheuld decide the appeal within two months from the

date of receipt of a copy of this order,
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